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REPORT FILED BY THE DISTRICT COLLECTOR CHITTOOR IN O.A No.41
of 2022 BEFORE THE HON’BLE NATIONAL GREEN TRIBUINAL (sz)
CHENNAI

1. It is to submit that Sri Gownivari Srinivasulu, former Member of
Legislative Council and Deputy Opposition Floor Leader in A.P. Legislative
Council, S/o Narayanappa, resident of D.No.1-57, Venkatapalle village,
Kanemakulapalle, Boyanapalle, Chittoor District, Andhra Pradesh State has
filed an Application No.41 of 2022 before the Hon’ble National Green Tribunal,
Southern Zone, Chennai and requested to direct the respondents to stop illegal
granite quarrying in an extent of Ac.180.2400 in Sy.No.213 and to an extent of
Ac.252.6650 in Sy.No.104 of 81 Muddanapalle village of Santhipuram Mandal,

Chittoor District

2. It is submitted that the Hon’ble National Green Tribunal Southern
Zone, Chennai vide its order in OA.41/2022, dated: 7-04-2022 & 22-04-2022

in para No 4, 7 8, & 9 has issued the following directions

“The learned counsel is directed to get the report after due inspection by
the authorities from the 274 respondent / Department of Mines and Geology, 4t
respondent / Department of environment, Forest Sciences & Technology and the
6t" respondent / District Collector, Chittoor District within a period of two
weeks and to serve a copy in advance to the counsel appearing for the

applicant. Let the matter appear in the list after three weeks.

It is further directed to submit the names of the violators and the
action taken against them. Till such time, the reports are filed and the
application is given a quietus, the District Collector, Chittoor is directed
to ensure that no further activity of this nature is done in the above said
survey numbers and also other survey numbers mentioned as per the
report of the 24 Respondent. As we are not happy with the reports filed
by 2" and 5 respondents they are once again directed to file a detailed

report in this regard, as the illegal mining is done by unnamed persons.

The District Collector, Chittoor who is the 6t respondent, is
directed to ensure that no further damage is caused by the violators and

keep a vigil on the mining and transportation.
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As the issue involved is very serious, we are not inclined to give a
longer date and the reports of the said authorities should be filed on 10-
05-2022.

3. It is submitted that as per the orders of this Hon’ble Tribunal the collector
chittoor has deputed Revenue divisional officer to inspect the alleged sitc. The
Revenue divisional officer inspected twice and keeps a vigil on the mining and
transportation; at the time of Revenue divisional officer visit no mining activity
is going on we are here with enclosing the photographs of Revenue divisional

officer visit. Annexure -I

4. It is to submit that further the Hon ble National Green Channel, South
Zone, Chennai has been issued the following order vide its order in OA No. 41

of 2022 (SZ), dated .10.05.2022. in para No.8

“ the fact remains that illegal mining is happening without any
lease or license. Once again considering the urgency in the matter, we
grant time for filing the detailed report of all the departments concerned
after inspection along with the relevant documents required on or before
26.05.2022 by serving a copy in advance to the Learned Counsel
appearing for the applicant”.

In this regard, it is to submit that the 1) Revenue Divisional Officer,
Kuppam, 2) Assistant Director, Mines and Geology, Palamaner, 3) Divisional
Forest Officer, Chittoor West Division, Chittoor and 4) Environmental Engineer,
Pollution Control Board, Tirupathi and 5) Tahsildar, Santhipuram have been
instructed to conduct joint inspection and send inspection report and also
directed to ensure that no further damages caused by the violators and keep a
vigili on the mining and transportation vide this office REV-

CSECOMG(QMSG)/59/2021-D.TH(C7), dated: 04-05-2022..

5. It is submitted that the Joint committees consisting of the officials have
inspected the quarrying areas falling in Sy.No.104 and 213 of Muddanapalle

Village, Santhipuram Mandal, Chittoor District and observed the following.
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It is to further submit that, in obedience to the above orders the following
officials have inspected the above said alleged area falling in Sy.No.104 and
213 of Muddanapalle Village, Santhipuram Mandal, Chittoor District on

08.05.2022, 09.05.2022 and 10.05.2022.

Sl

No Name of the Officer | Designation Name of the Department
Revenue Divisional Officer | O/o the Revenue i
1 | Sri.S.Sivaiah (Nominee of the District Divisional Officer,

Collector, Chittoor) Kuppam

0/o Divisional Forest
2 Sri. S.Ravishanakar | Divisional Forest Officer Officer, Chittoor West,

Chittoor
Sri.A. Narendra : . O/o A.P Pollution Control
3 Babu Environmental Engmeer" Board Tirupathi
O/o Asst Director of
4 | Sri.P.Venugopal Asst, Director Mines and Geology,

Palamaner |

The Joint committee consisting of the above officials have inspected the
quarrying areas falling in Sy.No.104 and 213 of Muddanapalle Village,

Santhipuram Mandal, Chittoor District and observed the following.

That unauthorized mining operations happened at Sy.No.104 & 213 of
Muddanapalle Village, Santhipuram Mandal, Chittoor District over an extent of
5.291 Acres and 2.156 Acres respectively. The details are enclosed as

Annexure “II”.

But earlier six (6) quarry leases were granted and determined in the year
2003 in Sy.No.104 of Muddanapalle village of Santhipuram Mandal, Chittoor

District. The same enclosed as Annexure-“IIJf.

6. It is submitted that on the information about the unauthorized mining
activities happening at Sy.No.104 and Sy.No.213 of Muddanapalle village of
Santhipuram Mandal the Director of Department of Mines and Geology,
Ibrahimpatnam had constituted the Special Team vide Memo No. 24438/
E1/2017,dt: 11-01-2022 and seized color granite blocks of a quantity of
3353.514 Cum and since then the Technical Staff of the Deputy Director, of

Mines and Geology, Chittoor and Assistant Director, Mines and Geology,
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Palamaner have kept constant vigil round the clock in the said alleged arcas to

arrest further unauthorized mining.

7. It is submitted that as per the Fair Adangal of Muddanapalle revenue village
the land in Sy.No.104 admeasuring an extent of Ac.408.62 cents and
Sy.No.213 with an extent of Ac.392.10 cents were classified as “Poromboke” as
per the Fair Adangal of Muddanapalle revenue village which is recorded in
1956 and these two survey numbers are blocks, which ultimately were sub-

divided into new survey numbers during 1956 to 1990.

7. After block splitting between1956 to 1990, the land in Sy.No.213 is fixed
with an extent of Ac. 180.24 cents and classified as “Forest Poramboku and
Sy.No. 104 is fixed with an extent of Ac.252.66 cents and classified as “Forest
Poramboku (in Telugu Language “Adavi Poramboke”) and the same is recorded
in village accounts. The same is enclosed as Annexure-f{y ” It is a mandatory
to obtain NOC from Revenue Department for carrying out mining operations in
classified area of “Adavi Poramboke” but none of the NOCs were issued at the
said area for mining operations.

8. The alleged area is 18 to 20 kilometers away from the Mandal head quarters
and 10 K.M away from the Rallabuduguru Police Station, the said Sy.No.104
and 213 are around 14 K.M away from Koundinya wildlife sanctuary and the
alleged area does not come under Koundinya wildlife sanctuary. The same

enclosed as Annexure-V

9. It is submitted that the land is classified as “Forest Poramboku (in Telugu
Language “Adavi Poramboke”) in the revenue records, it is not a reserved forest
and also not under the control and the management of Forest Department.
However, any non forestry activity on this land attracts the provisions of the
Forest Conservation Act 1980 as it is classified as Adavi Poramboke and also
requires prior approval by the Govt. of India” before it is put to use, no such

applications are received by Mining, Revenue, Forest and Pollution Control



Board in this regard and no permissions were granted by any department as

mentioned above. The same is enclosed as Annexure y|

10. It is submitted that during joint inspection, it is observed that, the mining

operations were carried out by violating the following Environmental norms.

1. Over burdened is not stored properly and there may be an Air
pollution problems during windy seasons.

2. Retention / toe walls at the foot of dumps.

3. Stabilization of worked out slopes by planning appropriate shrub/
grass, species on the slopes.

4. Garland drain around the dump for diversion o storm water. The
garland drain shall be routed through situation pond of adequate

size.

In connection with obtaining of consent for establishment of (CFE) and
consent for operation (CFO) at S.No.213 (180.24 acs.) and at S.No. 104 (252.00
Acs.) at Muddanapalle village, Santhipuram Mandal, Chittoor district from A.P.
Pollution Control Board, none of the proposals were received by the Board of
partial extent or for total extent. The mining activities so far happened at

S.No.104.

11. It is submitted that the mining operations were carried out by violating the
following Environmental Norms thereby causing Air, Water and Sound

Pollution problems in surroundings.

12. It is submitted that when the joint committee visited the site they found
machinery for mining lying and the quantity as mentioned above of color
granite is lying in the site .when the committee trying to find out names of
persons who carried illegal mining nobody has come forward to disclose the
names with reference to machinery to find out persons responsible it is
becoming difficult to find out names as no registered owners are there
However investigation is going on with reference persons responsible and labor

employed there. It will take 4 weeks time for submission of further report.
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Conclusion of the Joint Inspection Team::

“t is noticed that the illegal mining activities were happened at
Sy.No.104 and 213 of Muddanapalle Village, Santhipuram Mandal, Chittoor

District.

The team of officials constituted by Director of Mines and Geology,
Ibrahimpatnam vide Memo No.24438/ E1/2017, dt: 11-01-2022, have seized
three (03) excavators, one (1) Generator so far. Further the team is in process

of quantifying the quantity of mined colour granite and identifying the

violators. Annexure-VIl

At present no mining activity is going on in Sy.No.104 and 213 of

Muddanapalle Village, Santhipuram Mandal, Chittoor District.”

A copy of the Committee report along with its enclosures are submitted

herewith for kind perusal.
Encl: As above.

(N3 e

Collector & District Magistrate 1/c,
Chittoor.



Annexure- |
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ANNE X JRE- 1

Pit Measurements of alleged area falling in Sy.No-104 & 213
of Muddanapalli (V), Shanthipuram(M) Chittoor District
inspected on 08.05.2022, 09.05.2022 and 10.05.2022 in the

presence of Joint Team Officials
1. Sy.No 104 of Muddanapalli village
Excavted
S.No | Sy,No Village Mandal District | Pit Location areain
5 Sq.Mts
| 1 104 Muddanapalli | Shanthipuram Chittoor g;g:?g:;ég,ﬂ 562.29
2 104 Muddanapalli | Shanthipuram Chittoor I;;;:?::ggég: 781.92
3 104 Muddanapalli | Shanthipuram Chittoor g;;:?g:;g?g: 356.54
4 104 Muddanapalli | Shanthipuram Chittoor g;-;:?::ss;gg:' 6422
5 104 Muddanapalli | Shanthipuram Chittoor g;g’:;‘gg;?g,: 2259.8
6 104 Muddanapalli | Shanthipuram Chittoor g;;:f:,:g;’g: 1073
7 104 Muddanapalli | Shanthipuram Chittoor g;g’:fggggf: 1258
| 8 104 Muddanapalli | Shanthipuram Chittoor g;g’:?::gggg: 520
9 104 Muddanapalli | Shanthipuram Chittoor g;‘;:?:,gg;g, 1729
10 104 Muddanapalli Shanthipuram Chittoor g_};:fg;:fg:: 1028
11 104 Muddanapalli | Shanthipuram Chittoor g_;;': fg'?ggg: 1860
12 104 Muddanapalli | Shanthipuram Chittoor I;;g:?g:;:g;: 1088.2
13 104 Muddanapalli | Shanthipuram Chittoor g;g:?g:ifgg' 1889
14 104 Muddanapalli | Shanthipuram Chittoor g;g:fg;:;:: 1251
15 104 Muddanapaili | Shanthipuram Chittoor ;5:14:'569?‘?:? 2010
16 104 Muddanapaili | Shanthipuram Chittoor ;;::::fg:? 3106
Total area 21414.95
2. Sy.No 203 of Muddanapalli village
1 213 Muddanapalli | Shanthipuram Chittoor g;g:?g:?gg?: 871
2 213 Muddanapalli | Shanthipuram Chittoor 23;—21431022;: 977
3 213 | Muddanapalli | Shanthipuram | Chittoor ';;;:f;:gg:gg: 1104
4 213 Muddanapalli | Shanthipuram Chittoor rg;g:fg:gg;g: 1404
5 213 | Muddanapalii | Shanthipuram | Chittoor ';;g:fgg?g; 358
6 213 Muddanapalli Shanthipuram Chittoor 27132::{2'3?:3;: 1442
7 213 Muddanapalli Shanthipuram Chittoor g;;:fg:géggu 768.4
8 213 Muddanapalli Shanthipuram Chittoor :;g:;‘s:gfg:: 150
9 213 Muddanapalli | Shanthipuram Chittoor g;;:fg:zsggz: 543.8
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: A T'N12948'49.98"

10 213 Muddanapalli Shanthipuram Chittoor £78919'31 13" 26
H : ; : N12°48'57.68"

11 213 Muddanapalli | Shanthipuram Chittoor £78°10'27. 08" 384
" N12048'55,77"

12 213 Muddanapalli | Shanthipuram Chittoor E78°19'28.27" 141
X . N12948'52.15"

13 213 Muddanapalli | Shanthipuram Chittoor E78919'23 09" 325
; ; N12°48'51.90"

14 213 Muddanapalli | Shanthipuram Chittoor E78919'22 29" 134.2

- 4 ’ N12°49'05.92"

15 213 Muddanapalli Shanthipuram Chittoor £78°19'13.98" 98

Total 8726.4
A.BHASKAR REDDY A.SUBHASHINI
Surveyor Surveyor(os)

O/o ADM&G, Palamaner

0O/o ADM&G, Palamaner

// Tw b o § [

Gezetted Superi
Collector'

CHITTOOR,

endent (C)
Office,
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List of leases Granted and same were determined in Survey.No. 104 of Muddanapalli (V), Santhipuram (M), Chittoor District pertains to
" the O/o the Assistant Director of Mines & Geology, Palamaner .
D.M.G. Progs. | A.D.M.G. Progs. No. | Determination/ NOC
S.No Name and Address of the Lessee Mineral | Extent | Sy. No. Village Mandal From To Status No. & Date surrender-ocdes | Clastilestion
Sri R.V. Muneppa, Prop: M/s Jeevan Cilour y g 3377/Q4/1992 2579/Q/92, Dt. 29028/R4-2/02 Adavi
1 !(znuitca, D.No. 283, Lakshmi Nagar, Granite | 1012 | 104 |Muddanapalli | Shanthipuram | 05-11-1992 | 04-11-2007 | D 100 15,1085 fobefgoed Dt.29.08.2003 | Poramboke
uppam
M/s Harsha Granites Ltd., Mg. Ptr: Sri V.G. c o
; . eliour ) : _ 749/Q2/1993, 950/Q/1993, 29033/R4-2/2002,|  Adavi
2 |Naidu, # 19-1-20B, Rajiv Gandhi Road, Guanite 1.255 104 | Muddanapalli | Shanthipuram | 02-04-1993 | 01-04-2008 D Dt.04.03.1993 Dt.2.04.1993 Dt.17.10.2003 Poramboke
Chittoor - 517 002 -
M/s Vijaya Jyothi Granites, Prop; Sri G.V. Calour : ) 5957/R4-2B/1997 T40/Q/1997 29027/R4-2/2002, Adavi
3 léﬁshm My Ne 4305, il fooet L emtie. | 1 | 108 | MuStmapelt Shasttimen| 05031997 | 0032012 | D [TE D DL05.03.1997 | Dt.17.102003 | Poramboke
uppam
M/s Srinivasa Granites, Prop: Sri L. Colour 21128/R4-2B/96 264/Q197 29629/R4-2/02,
4  |Umasankar, # 14-79, Radhakrishnan Cross Gissidte 2 104 | Muddanapalli | Shanthipuram | 06-03-1997 | 05-03-2012 D Dt.08.01.1997 DL06.03.1997 Dt17.10.03  |Cuttzporamboke
Road, Kuppam - 517 425
Sri A, Narendra Rajs, # 307/7,23rd Croes, | . 14050/R4-2B/97 1554/Q/1993, Dt.  |29030/R4-2/2002 Adavi
B[R R, PRt LN T e | 1090 | 108 | Whdiidasgdt | Sheibipuruni{ 20051000 | aiomapey | |V SEONBERR 23.01.1999 Dt.14.10.2003 | Poramboke
Renewal}
iridi Sai i Fao 0.404 | 104 |Muddanapalli | Shanthipuram | 06-09-1993 | 05-09-2008 D i o SIMIAY199, 29§;5°:§;N;02 Al
6  |M/s Shiridi Sai Baba Enterprises Granite | & e e 20-07-1993 Dt.06.09.1993 g 0_“2003’ Poramboke

// Teinall QOM- [/

QD

Gezetted ﬁﬁ)erinteudent (€)

Collector's Office,
CHITTOOR,.

Assistant Director of Mines & Geology,

Palamaner
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. PROCEEDINGS ommmm wm,&ﬁﬁom&?
“ mfsmr D

P 9d, No 2903&&4-2!92

Sub’M&Q— ngor &awavmmmaﬂm m
I Vg., Shanthip 'Mmdﬂ,cmoraim.,

He!dhysﬂ A ﬁm&mm WOrdm issued -

s,

Reft mm&&.@;cdp.rmwo Wmmuﬁ " e
\  Hyd show mm&om-mz,mmm
Wmmiemm ADMEG, Chittoor.

e .
he r}ﬁistcmé&. &abymmam!ﬁpe!m, ddiiphh
Qm&qmmmwwim iocts. S.No.104 of Mud
Mandal, Chittoor Disttict for siperiod of 15 gaars
' loase deed was exocited-on 4.51993 - and if \would be. inﬂmeupto 3.5. 3
clasification report issued by the MR.O, it is classified ns ““Adavi Pmm‘tam “The Ho
Supreme Conrt of India in TN, 'Gndmrmm&‘ﬁmmpmmr Vs Union ¢f India in W.P. Civil No:
262 of 95 held that the térm “Forest’ na occtiring in Seckion 2, Wﬁiﬂo’tﬂn&m Foreat’ ¢3
u:n&rmodmdmuomunsq.bm tlso any, area. recorded as ‘Porest’ in the. Government. rocord ,

mspoouw of the ownership”, Therefbre the mgmamo be trortod as "Bmst’lud.

'fMamﬁcetothemmm&amwm

Through the mm"‘md.tmsom@e hiss
casme aa to why the leace grantédshall not bé Gincelled vnder the ristais offact, Tho:saidnotice was

sent to the Asst ‘Director of Misies anid Gotlopy; &%uﬁ&iwmm%mw&s
lamm Inaply{o ﬁmSﬁwwmcHuhoe nﬁfﬁmk Nmm-M 2 on-bebalf of th

Forest m hm ‘was dgbﬂygfawfin MW}::# ﬁmizwhféh dm nct
périuission of Govt, oﬂndmgﬁﬁm}!g’ d to drop St actionto ¢
pdreplymmts&hsﬁc’tory‘smce&eﬂan - Sruprenie Couet of Tndia'is
Forest not only im!ndo ’* ;

infegpoctive of th

mmﬁmrtmmmmm&amm_‘ tod- under
Reveaue Jand. Further the Asst Direotor o&'ﬁﬁam metokiw
ﬂmmwyaenonasperkutes. : ot e oM.
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COVERMMENT OF ALLIRA DPUADESH
DEDPAREERE OF MIN.C oND SROLUCY ! )

ZHEDINOS OF THE ASST. DIREGTCR OF iIN § AND GEOLOGY: CHITTONR.
(Presenty BELe Gy aChuli i, 5340 )
“o9s.Ne. 1554/0/89. Duted s} woaoi,

. Subt= Mines and Minerals - Quarry leass for Cray Criur’:
an extent of 1,093 nsitys. in ~ . No, 104 uf&Mugu“wgf,
village, “unthipuram Mandai, Chivvoor Alstrice , ..
granted to Orl, D,Ruymyna for o period of 15 Yeaty o

Carry lewse dead exevuiiel o 0L Ofuess w LgyUen,

Refi= 1, Progs.No, 13748/02/9%, datess G.od. 0 L AN

‘Deputy Lirector of Mines and Geology, “wac.pah,
* 2 Quarry leass dead axecurad on | =5.03, '

v

. e
ORDER 3
.fie D, Ramana was granted « ouurry lease for Orey Cranite over
the area mentioned in the subjecty matter for period of 15 vears vioes
vroceedings first cited, e ;
-£-0n,

1
X

The quurry. leasm deed hay b?;a executed on
The lessee ke i3 hereby permitted to commence qQuarrying onera-
‘ionag in the above sald quarry lease '« aa For i perime oF 6 o pa”
th etfoct from ,-L=U3 vo , ~5=2000 duly Observing tie condltvions of
o quarry lease’deed Form G with additlonul conditions imnoced by
uvne Deputy Director of Mines and G.olouy, Cuddungh in the wove
procesdings, * > > : o

The Lessee shoul-“lsgend quarterly retirns in Form = C t¢ the
Director of Mines and Geology, lydesab.d, Depury Director of Mines and
Ceology, ‘ Cuddapah und the: ABST., Director of Mines and Ceology,
Chittoor awy required under rule 28 (3) of the Andnra Prad:un rinar
Mineral Concession Ruley 4966, He should send report in Jumm ¥ to tis
Chlef Inspector of Mines, Dhanbad and to the. Asst, Directoc cf Mineg
and Ceology, Chittoor as required under rule 30 of the Andhrs Pridesh
“inor Minecal Concegsion Rules 19656, : "

He should produce all the accounts and registers pertaining
to the quarry leage and also to thexccounts of granke cuteéing anc
pelishing factory in the first weaX of April every yearX., He should
orect and maintain at his own exgensas boundary pillars of suiveonis Y
material standing not less than Ohe ue tre over the surfacse of Uie
ground at sach coraer oF angle in the line of the area leased ocut,

) He should obtain despatch permit and get the way bills stampad
by the Asst. Director of Mines and Grology, Cnittoor as 'ROYALYY Bri_t .
before transporting the mineral froa the leased area, Purthor he should

ranoport the raw blucks of granite 49 per the instruction: *Laved
¢ the Uovermmsnl from time to tlite ot (e uuﬁ:wct.
¢ H
Yy /) T
Al » e 5
- , £ A
. © Asst, Director of Miney and Cooloqgy,
L Chittoor, ,
. 1 SN ¢
o b % ¥
“rle DeRamand, S/0 Sci.D, Naraysha Keddy D.No,¥VIT 627-02, Puna.nur {oen
wlanapalll (P0), Chittdor diluveist, ' vy W ‘

Copy submitted tolthe dirsctor of Minas and Guology, Hydersh.. for f vour
of infumation, Jw " :

Copy subimittud to:'the Defaty Director of Mines ang Geclogy, Cuddopsh
alonyg with ¢ copy ol the leass deud and aketeh,

Copy submitted to the District Collectwyr, Cnatzour for favour of infern.

Copy submlcted to The Roglonal Labovs Sonmtusiovner Csntral, Myworoboa
for favour of informgeiun,

Tony co the Mandal Revenue OQLficar, f:nchirurae, for favour of L:ifo:iwativ

</ to the Deputy Director of Mines Zufety, Oorgaum, K,C¥ for 1.vou:

of inform .tion, # / ij G /}

Gezetted Supepntendent (C)

‘ Collectgr's Office,
an CHITTOOR.
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Ju/\_, . GOV Tieent o tachicd rradaesh ;
bepartment ol iilios and Ueologyss1:Cud cwoor,
Q -
Frvcevedcin, ¢ oL the /ipgt., virector o dines anu weoloyy,Chittoor,

{. LCcuen t“"’ wElk voyg Vo UUDUQ “eud}.‘ ila :..-;-:.') -

3

Hoe 15%4/.,/93 AR X -1-1999.(5,‘)
sus = MBines enu Hin. rodp - ~RoLZy lcouw for Trinsler vi quarzry

lease uolu by wri v, Rygnena tnebhp, 10« oL Buddonapalll vye,,
Lan thijuram sgndpl, “ALLEOLr digiLricCt = Uver on extent ol

1.093 a.Ccle = Ireug.orped 1o Lgveur ot sri o, horendre Raja -
Trangfer oL Juprcy iva 2 dod uxoTuUD:d = HOXK VRAGE 1o ed,
. .

[ 3
Keky= 1, 1D .My, J."Utw/':’.,.-f;u;;??,:au.. 17 12=98 0f %he ulzector of

EId DDA e B yiuk o auy,

2s Traligial D UQLLy J.:.e_:;;-g da. d aorecment datod3=1-1999,

. R B R i
.

«

Uit

e wirector ol hinas abue aloyy, dyderclad tirouyn the
Eeferenve Lot cliud

hav g2¢o0,:ded penndssion to uri AL Narendra Raja,
susinass, do. WT/T,

23zd crosu, Gth sluck, Jayo vayar, Dengalore

ts execute dhe guarly lecve( wealchi L alreacy held by sel o, Raman o)
OVl thy sbove subfect mipbter area ios bhio w e;q,i:-:.i:i portlon oi

the 1 gcee perivd upto 2-5-2004.

“he Ll 0L the quprry 1. 3 e dewd exeeuted tndl=1-1999,

SLL sy tlQuila wWajus De Dealole 10 lheseby peumitteu to
Combnce thae Guarfylly CpeLatidily In the trunselled liase area
Tund we pnogldd avive by the conditiols stipulaced in the trangsfer
leasre dnud ana L osiydngl loeg: e desd axeated by Ll U, knana.

?4'\/- /S—c-—-w =
G§GL, ;W ISWLOr UL Midnes and wirnlogy,

- ke c.ser,
.L‘a e .

L ooy Haronden i.. )5 vusinous, B, 00, Llcd cuosu, 9tu hleck,

/ ¥y anndal, Iulioea 40 i,
GOy tir ol Ve stlvnalig, o 2 T

O i, =Tayril oy, WMol ARl
Uelew 2, ¥t aBur od, anien, 2oL tor infornatizn,

GO+ DAl wEan B9 BT LaaaBBT Bw e Ou wesloyy, Hydolaboed,
tvs fvvoar o Inioukasion, ! j

Co. .y eubnitted o tiuy ¥y, Ui cctdc ot inenon »ealouy.Guddapah,
tor spwsdr LB daconytiou, g

Lpoaroe - L

/ Prre copPn )/

* ' Gezetted Superimpéndent (C)
Collector'sOffice,
- GHITTOOR.
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— % Revenue Department
S
~ & From '?/:} To
' \ , Smt.V.Kalpanakumari 2 The collector
- Tahsildar Chittoor

~Santhipuram
Rowgczl /2015 dated 14/2/2015

Sir,
Sub:-  Mines& quarrles- santhipuram Mandal - Muddanapalli Village- Sy.no 104-

Classification of the land and recommendations of the tahsildar- requested
Report called for submitted ~Reg.
Ref,-  District collector, Chittoor ROC E8/1916/2013 dated 10/2/2015.

EREEE R

I Invite kind attention to the reference cited and submit that the district collector,
chittoor is directed the. Tahsildar , santhipuram to submit report on the Renewal quarry lease
application for grant of color Granite over an extent of 1,093 hectors in S,No 104 of Muddanapalli
Village , santhipuram Mandal applied by Sri. A.Narendra Raja is called for in the above reference .

In this connection | submit that the Sy.no 104 total extent '408-42 acres originally
“tlassified as Poramboke Noted in the classification column and Noted in the remarks column as
Adavi { Forest) . In the above Sy.No the then earst while Tahsildars of Kuppam Taluk where sub
divided the S.no and issued DKT Pattas as per enjoyment  to an extent of 151-23 acres to the
different Riots the remaining extent is covered with Big boulders and Roks on Nature . In the year
1989 the above applicant is applied for Grant of quarry lease to an extent of 5-00 acres to the AD,
Mines and Gelogy, Anthapuram . The AD is Granted lease in the names of M/s, siridh! salbaba
Enterprices and A.Narendra Raja on the basis of NOC issued by the then Tahsildar Vide certificate
No D.Dis 239/89 dated 27/2/1989 for a period of § years and further the same has been transferred
in the name of D.Ramana Vide AD , Mines and Gelogy , Chittoor Proceedings no 1554/q/89 date d
21/5/1993 for a period of 15 years . . Further the Mines Department has passed an order stating
that the Quarry lease for Gray Granite over an extent of 1,093 hectors in S.No 104 of Muddanapalli .
of Sri. A. Narendra Raj is hereby determined since it fills Forest land and the same was Granted
under mistake of fact as Revenue land . as per the orders of Director of Mines and Geology., chittoor
Progs. 29030/R42/02 dated 14/10/2003. Aggrieved by this the applicant filed WP before the
Honorable High court of AP Vide WP no 24580 of 2014 and W.A No 1547 of 2012 dated 6/12/2012
"Eequested the court direct the respondents to Grant Renewal of Lease for quarry of Grey Granite to
the Petitioner . The Honorable High Court of AP passed the common order on 18/11/2014. And WP
is disposed directing the 2™ respondent ( Director of Mines and Geolgy , Hyderabad ) to obtain
appropriate report and pass appropriate orders on the a pplications of the petitioners in terms of the
directions of the Division Bench, in any case, within four weeks from the date of receipt of a copy of
the order, No order as to costs. On the High court orders the applicant is filed an application before
the District collector, chittoor for Grant Renewal of quarry lease in favor of applicant .
In this connection | submit that on Nature the Land is covered with big boulders and
Rocks . The court order copies and village accounts are herewith submitted for kind perusal

Yours faith fully

%
P i
p TAHSILDAR
! ( Y I y SANTHIPURAM

COPY SUBMITTED TO THE S5UB COLLECTOR, MADANAPALLI FOR FAVOUR OF KIND INFORMATION

/’S‘\A—\_J—LDW/I

Gezetted Superintendent (C)
Collector's Office,
) CHITTOOR.
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ANNEXURE -VII

GOVERNMENT OF ANDHRA PRADESH
DEPARTMENT OF MINES & GEOLOGY:: IBRAHIMPATNAM

Memo No:24438/E1/2017 Date:11.01.2022

Sub: Establishment - Department of Mines & Geology, Ibrahimpatnam -
Inspection of all quarry leases and illegal prone areas and illicit
activities (quarrying) in Santhipuram & Kuppam Mandals of Chittoor
District - Work allotment to certain Officers & Technical Staff -
Constitution of Teams for “"MAHA CHECK" - Instructions - Issued - Reg.

% A K

The attention of the Deputy Directors of Mines & Geology & Assistant
Directors of Mines & Geology are mentioned in address entry are drawn to the
subject cited.

The following teams have been constituted for Inspection of all quarry leases
and illegal prone areas and also curb illicit activities (quarrying) in Santhipuram &
Kuppam Mandals of Chittoor District under the supervision of Sri
T.Balasubrahmanyam, ADM&G, Guntur who is presently working as ADM&G,
Ananthapuramu:

Team :1
USE | i . ey
L Np | Name (Sarvasri) Designation

i SEEI—— N

1 | M. Ereshu Assistant Geologist, O/o ADM&G, Chittoor,

VOO . s

| E—

2  B. Sankaraiah Royalty Inspector, O/o ADM&G, Palamaneru

fc ol 0 R ST S S
F 3 | N.Srinu Surveyor, O/o ADM&G, Kurnool who is
| R . presently working at O/o ADM&G, Kadapa.

Note: It is directed Smt H.Sunitha Bai, Surveyor O/o Assistant Director of Mines
and Geology, Palamaneru to look after of Mineral Concession work O/o
Assistant Director of Mines and Geology, Yerraguntla in absence of
Sri K. Prakash Babu, Surveyor.

Team :II

| Name (Sarvasri) Designation

e — -+ e e i

1 T K -R.éja Gbpal Asst. Geologist, O/o ADM&G, Palamaneru.

i el i e i e it

2” - | C.Ramasubrahmanyam | Royalty Inspector, 0O/o0 ADM&G, Kadapa. 1 9

i
|
T 3_ —T K. Prakash Babu Surveyor, O/o ADM&G, Yerraguntla.

- |

i
e

i [ i i i Director of Mines and

Note: It is directed Sri Asif, Surveyor O/o Assistant . .
Geology, Nellore to look after of Mineral Concession work O/_o Assistant
Director of Mines and Geology, Yerraguntia in absence of Sri N.Sreenu,

Surveyor.
Team :III E——————
PO distant Geologist, 0/0 ADMEG (RVS) |
L | DRamaknishna Prasad | cadaps, |
"2 e Srinivasa Reddy | Royalty Inspector, O/0 ADM&G, Kurnool. |
t 3 (A Bhaskar Reddy Surveyor, O/o ADM&G, Palamaneru.
| | :
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s
Team :IV
ri')‘ Name (Sarvasri) Designation
1 T. Subba Rayudu Assistant Geologist, O/o ADM&G, Yerraguntla
2 K. Rajendra Prasad Royalty Inspector, O/o DDM&G, Nellore.

3 | D. Ajitha Bai | Surveyor, O/0 ADM&G, Chittoor.

Sri T.Balasubrahmanyam, ADM&G, Guntur who is presently working as
ADM&G, Ananthapuramu is hereby instructed to supervise the above work and
submit weekly report to the DDM&G, Chittoor and compliance report to the
Directorate.

The above individuals mentioned in the above tables I, II, I1II & IV shall report
before the ADM&G, Ananthapuramu by 11.01.2022 and hereby directed to conduct
"MAHA CHECK" on all quarry leases and illegal prone areas of all minerals located
in Shantipuram & Kuppam Mandals, Chittoor District and submit reports to the
DDM&G, Chittoor, under intimation to the Head Office. Further, the Assistant
Director of Mines & Geology, Palamaneru is hereby directed to provide necessary
arrangements to the above teams to conduct inspections.

The Dy. Director of Mines and Geology, Chittoor is hereby directed to take
immediate necessary action on the reports submitted by the above teams.

Therefore, the Deputy Directors of Mines & Geology, Kurnool, Kadapa,
Chittoor, Nellore & Ananathapuramu, the Assistant Directors of Mines & Geology,
Chittoor, Palamaneru, Kurnool, Kadapa, Yerraguntla & Nellore Assistant Director
of Mines & Geology (RVS), Kadapa are hereby directed to relieve the individuals
immediately so as to enable to attend above task.

Sd/-V.G.VENKATA REDDY
DIRECTOR OF MINES & GEOLOGY

To

Sri T.Balasubrahmanyam, ADM&G, Ananthapuramu.

Sri T. Subba Rayudu, Assistant Geologist, O/o ADM&G, Yerraguntla.

Sri M. Ereshu, Assistant Geologist, O/o0 ADM&G, Chittoor.

Sri K. Raja Gopal, Asst. Geologist, O/o ADM&G, Palamaneru.

Sri D.Ramakrishna Prasad, Assistant Geologist, O/0 ADM&G (RVS) Kadapa.

Sri B. Sankaraiah, Royalty Inspector, O/o ADM&G, Palamaneru

Sri C.Ramasubrahmanyam, Royalty Inspector, O/o ADM&G, Kadapa.

Sri G. Srinivasa Reddy, Royalty Inspector, O/o ADMRG, Kurnool.

Sri K. Rajendra Prasad, Royalty Inspector, O/o DDM&G, Nellore.

Sri N.Srinu, Surveyor, O/o ADM&G, Kurnool who is presently working at O/o

ADM&G, Kadapa.

Sri K. Prakash Babu, Surveyor, 0/o ADM&G, Yerraguntla.

Sri A.Bhaskar Reddy, Surveyor, O/o ADM&G, Palamaneru.

Smt H.Sunithabai, Surveyor Ofo Assistant Director of Mines and Geology

Palamaneru : '

Smt M.Madhavi Latha, Surveyor O/o Assistant Director of Mines and Geology

Chittoor. i

Sri Asif, Surveyor O/o Assistant Director of Mines and Geology, Nellore.

;’2? Deputy Directors of Mines & Geology, Kurnool, Kadapa & Chittoor for necessary
ion,

\tzfr;t\;j:;stt;i?t Directors of Mines & Geology, Chittoor, Palamaneru, Kadapa,Nellore &

The Assistant Director of Mines & Geolo RVS i

Copy to the In-charae officer. Sér‘ﬂ?'})rlm (m 9) i;adgfaa ft{);?ffffsa;y i&i?i,x B

e Y

Gezetted Superinfendent (C)

Collector's Office,
CHITTOOR.
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1. Sy.No 104 of Muddanapalle (V), Santhipuram (M) Chittoor District:-

Date of

No of Blocks

Quantity

B Inspection Loceton Seized in Cbm Remaris
12° 49' 45" N The said blocks are
1 11-01-2022 : 3 35 400.
78° 18' 56.11" E i handed over to VRO of
12949' 45" N Muddanapalli, (V).
22-01-2022 3
2 O 78 18'37.3" E » 84581 | Further 01 Excavator
12° 49'9.73"N i,e. ZX370LCH-1,
3| 22:01-2022 | o0 4043017 E 19 146.433 | (s1.No.OACH-000524)
has handed over to
04 13 ] "
4 | asppez092 | =5 12007°N 07 93.590 the VRO of
78°18' 50.35" E :
s - Muddanapalli, Village.
5 25-01-2022 12{3 49 '13623"!“ 08 52.226 Another one Excavator
78" 18'36.44"E i,e. ZX370LCH-1,
12%48' 27.61" N (SI.No.OACH-000400)
6 | 05-02-2022 | 00 19100.405" E - SA9A409 has handed over to
12%48' 29 474"N the APSRTC Depot,
P e custody until further
8 | 05-02-2022 i 18 200.686 order from the

78°18' 51.308" E

Department.

2. Sy.No 213 of of Muddanapalli (V), Santhipuram (M) Chittor District:-

S| hmteof | ocation | NosfBlocks [QuEREY]  pemarks
9 | 12-01-2022 ;gg‘?é?:é'sf;..g 30 346.605 han;z: 23:’:?3;50 L
10 | 19-01-2022 7182;;4;'2;3:‘;”5 30 283.563 M“dg?":if:f;ia"d
ISR AR
o | E SR | [ | ey
[ | ER RN | o [waw| o
14 | 19-01-2022 172; 4189',5257;'5;": 06 72.182 (Pir:fegia%?,’g;g;)
5| ssovznez | BN [ | nme | ot
- 5 further order from the
16 | 15-01-2022 l&éuiz,isé;;ﬁé 15 193.368 Department

/) Tro—co
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